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institutions, and if so, whether Gov-
ernment intends to give any particular
help to those students who are admit-
ted in the public schools?

Dr. K. L. Shrimali: Government are
giving some merit scholarships in
some of these institutions.

Shri B. S. Murthy: In view of the
fact that large grants are being given
to these public schools, will the Gov-
ernment be pleased to issue instruc-
tions to them to.have a certain quota
reserved for deserving Scheduled
Castes boys and girls?

Dr. K. L. Shrimali: This matter will
be examined by the Government.

Shri Jangde: One more question.
Mr. Speaker: I have allowed ten
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CONFIRMATION OF GOVERNMENT
EMPLOYEES

*2371. Shri S. C. Samanta: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government had issued
a circular, that 80 per cent. of the em-
ployees in a daarncular department
should be confirmed provided that
department was to last long;

(b) if so, when;

(c) how far the Ministry of Home
Aigairs have taken steps in the matter;
an

(d) how many years of satisfactory
service are required to make an em-
ployee acquire quasi-permanent or
permanent status?

The Minister of Home Afiairs
(Pandit G. B. Pant): (a) and (b).
Orders were issued on the 30th Nov-
ember 1955 for the conversion of
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809% of the temparary posts which are
rcquired on a long term basis into
permanent ones in the various Minis-
tries and Attached Offices. In the
case of Class 1V posts, the propor-
tion is 50%. The orders in respect
of Subordinate Offices issued ih
August 1951.

(c) Action has been initiated by the
Ministry of Home Affairs and the
various Attached Offices under its
control for formulating proposals for
the conversion of temporary posts in-
to permanent ones, in accordance with
the instructions referred to above.

(d) A copy of the Central Civil
Services (Temporary Services) Rules,
1949 which deals with quasi-perma-
nent status is placed on the Table of
the House. [See Appendix X1V, an-
nexure No. 14.] Regarding grant of
permanent status no minimum length
of scrvice is prescribed. It depends
-on the availability of permanent posts
and suitability with due regard to
seniority of the persons concerned.

Shri S. C. Samanta: The colleague
of the Ministcr of Home Affairs had
told us during the budget discussion
that the Finance Ministry had issued
a circular to the effect that eighty
per cent of the employees in a depart-
ment should be confirmed if that
department were to last long. May
I know whether any action has been
taken in that matter?

Pandit G. B. Pant: The Finance
Ministry have also issued a circular for
converting eighty per cent of the tem-
porary posts into permanent ones.

Shri Velayudhan: May I know whe-
ther Government have taken any deci-
sion to confirm at least those em-
ployees who come under the quasi-
permanent category, namely, those
who have put in three years’ service ?

Pandit G. B. Pant: Confirmation is
determined by various factors. It
depends on thc occurrence of vacan-
cies in the list. on the suitability of
the person for confirmation, and on
his place in the seniority list. It does
not depend solely on the length of
service put in by an officer.

21 MAY 1956

Oral Asswers 4078

Shei Sadhan Gupta: May I koow
whether any definite rules have been
laid down departmentally for deciding
about the suitability, or whether it is
left to the subjective decision of the
superior officers?

Pandit G. B. Pant: 1 believe there
are rules, but I would very much like
to be guided by the views of the
superior officers.

Shri R. P. Garg: May I know whe-
ther the Minister can indicate to us
the number of temporary employees
serving under the Central Govern-
ment?

Pandit G. B. Pant: The statistics are
being collected.

INDO-JAPANESE CULTURAL
AGREEMENT

*2372. Shri Radha Raman: Will
the Minister of Education be pleased
to state:

(a) whether the Government of
India are negotiating with the Gov-
ernment of Japan to conclude a Cul-
tural Agreement;

(b) if so, at what stage the negotia-
tions have reached; and

(c) when this agreement is to be
concluded?
The Deputy Minister of Education

(Dr. M. M. Das): (a) Yes, Sir.

(b) Certain clauses of the Agree-
ment are still under consideration of
both the Governments.

(c) No indication can be given at
this stage.

Shri Radks Ramgn: May I know
whether any negotiations with any
other South-East Asian countries are
being made for entering into cultural
agreements?

Dr. M. M. Das: A cultural agree-
ment with Indonesia was signed at
New Delhi in December 1955, but it
has not yet been ratified.

Shri Radha Raman: What are the
conditions attached to such agree-
ments?





